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ACT No. XXIV OF 1859.
[TaE (TamiL Napv) Districr Porick Acr, 1859].
[6th September 1859.]

An Act for the better regulation of the Police
within the 3[State of Tamil Nadu].

WHEREAS it is expedient to make the Police-force
throughout the ‘[State of Tamil Nadu] a more
efficient instrument 5% * * * for the prevention
and detection of crime, and to re-organize the Police-
force &* * * * Ttis enacted as follows :—

1 The short title, ** The Madras District Police Act, 1859 *’ was
gwven by the Repealing and Amending Act, 1901 (Central Act XI
of 1901).

Thig Act was declared by the Laws Local Extent Act, 1874
(Central Act XV of 1874), section 4 and the Second Schedule, to
be in force in the wholo of the State of Tamil Nadu except the
territories mentioned in the Sixth Schedule to that Act.

As to employment in the City of Madras of Police officers
appointed under Central Act XXIV of 1859, sec the Madras City
Police Act, 1888 (Tamil Nadu Act III of 1888), s. 16,

The Tamil Nadu District Police (Amendment) Act, 1865 (Tamil
Nadu Act V of 1865), and sections 3 and 4 of the Tamil Nadu
Towns Nuisances Act, 1889 (Tamil Nadu Act I1I of 1889), are to
be read with, and taken as part of this Act.

As to power of Central Government to create a General Police
District (notwithstanding anything in this Act) and to direct
the enrolment of a Police force therein, see the Police Act, 1888
(Central Act IIT of 1888).

This Act was extended to the merged State of Pudukkottai by
section 3 of, and the First Schedule to, the Tamil Nadu Merged
States (Lawx) Act, 19040 (Tamil Nadu Act XXXV of 1949),

This Act was extended to the Kanyakumari district and the
Shencottah taluk of the Tirunelveli district by section 3 of,and the
First Schedule to.the Tamil Nadu (Transferred Territory) Extension
of Laws Act, 1960 (Tamil Nadu Act 23 of 1960), which came into
force on the 1st April 1961, repesling the corresponding law in
that territory.

2These words were substituted for the word * Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order,1969,
which came into force on the 14th January 1969.

8 This expression was substituted for the expression “ terri-
tories subject to the Presidency of Fort St. George *’ by the Tamil
Nadu Adaptation of Laws Order, 1970, which was deemed to have
come into force on the 14th January 1969.

4 This expression was substituted for the expression ‘ Madras
Presidency by ibid.

5 The words ‘ at the disposal of the Magistrate’ were omitted
by section 2 of the Madras District Police (Amcendment) Act, 1936
(Madras Act XXI of 1936).

6 The words ** and improve the condition of the village-police
were repealed by the Madras Hereditary Village-offices Act, 1895
(Madras Act III of 1895).

—~ ——
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1. The following words and expressions in this Act Interpretation.
shall have the meanings hereby assigned to them,
unless there be something in the subject or context
repugnant to such construction (that is to say),

the word ** Magistrate ” shall include all persons, ‘* Magistrate ".
within their respective jurisdictions, exercising all or
any of the powers of a Magistrate ;

1[the expression  superior police *’ shall mean the ‘ SBuperior
Inspector-General of Police, Deputy Inspectors- Folice -
General of Police, District Superintendents of Police,
Asgistant Superintendents of Police and Deputy
Superintendents of Police ;

the expression “subordinate police ” shall mean ' Subordinate
all police-officers of and below the rank of an Inspec- Folice ™.
tor] ;

2[the word “ Police ”’ shall include all persons ‘“Police”.
appointed under this Act];

the expression « General Police Distriot * shall « General Police

embrace all districts to which the operation of thig District .
Act shall be extended ;
the word ¢ property *’ shall include any 3[movable « preperty .

property], money or valuable seourity ;
4‘[ * * * %k * . * ]

the word ¢ person ”’ shall include company or « Person .
corporation ;

the word * month > shall mean calendar month ; . yonth .

the word ¢ cattle >’ shall, besides horned cattle, « Cattle ”.

include elephants, carmels, horses, asses, mules, sheep,
goats and swine.

1These definitions were subst tuted for the definition of
¢«¢ gubordinate ” by section 3 (i) of the Madras District Police
(Amendment) Act, 1936 (Madras Act XX of 1936).

2 This definition of ‘¢ Police '’ was substituted for the former
definition by the Madras Hereditary Village-offices Act, 1895
(Madras Act III of 1895).

8 Thesge words were Substituted for the word ¢ chattel” by
section 3 (ii) of the Madras District Police (Amendment) Act, 1936
(Madras Act XXI of 1936).

4 The definition of “ Number > and ¢ Gender *’ was repealed
by the SBecond Repealing and Amending Act, 1914 (Central Act
XVII of 1914). .
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2. [Repeal and amendment of certain Acts.] Rep. by
the Repealing Act, 1870 (Central Act XIV of 1870).

.

8. [Jurisdiction of officers appointed under Mad.
Reg. XI of 1816]. Rep. by the Repealing Act, 1870
(Central Act XIV of 1870).

Superinten. 4. The superintendence of the Police throughout the
fﬁg"sﬁz ‘;e“ed in General Police District shall vest in, and be exercised
Government. by the ![State Government] and, except as auvhorized
by 2[them] under the provisions of this Act, no
person, officer or Court shall be empowered to
s[* * *] supersede or control any police-functionary,

any Regulation, Act or usage to the contrary notwith-

standing.
Inspector- 5. The administration of the Police throughout
General of the General Police District shall be vested inan

Police, otc,

officer to be styled the Inspector-General of Police for
the 4[State of Tamil Nadu], and insuch ®[superior
police officers] as to the ?[State Government] shall
seem fit [ * * *1],

1The words < Provincial Government’ were substituted
for the words ‘¢ Governor in Council ”’ by the Adaptation Order
of 1937 and the word *¢ State ** was substituted for * Provincial »
by the Adaptation Order of 1950,

2 This word was substituted for the word ‘“ him " by the Ada-
ptation Order of 1937.

3 The word “ appoint ’ was omitted by <bid,

4 This expression was substituted for the expression ¢ Prosi.
dency of Madras > by the Tamil Nadu Adaptation of Laws Order,
1970, which was deemed to have come into force on the 14th
January 1969.

6 These words were substituted for the word ¢ subordinates **
by section ¢ of the Madras District Police (Amendment) Act,
1936 (Madras Act XXI of 1936).

¢ The words “who shall from time to timo be appointed by
the Governor in council, and way by removed by the game autho-
rity" were omitted by the Adaptation Qrder of 1937.

PRASREREN
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6 All powers not inconsistent with the provisions Powersof
of this Aot which up to the passing of this A¢t be- Folics, ste.
longed by law to the existing Police-authorities shall
be vested in the Police-authorities appointed under
this Act: Provided always that no Police-functionary
so appointed shall possessor exercise any judicial or
revenue authority.

7. The Inspector-General of Police shall be Inspector-Gene
appointed a Justice of the Peace; he shall also have “‘;.1 ko be Justiso
the full powers of & Magistrate throughout the Genoral %is souere”
Police District, but shall exercise these powers subject ‘
to such orders as may from time to time be issued
by the ! [State Government]. The ![State Govern-
melnt] maily vest any District Superintendent of

Police with all or any of the powers of a Magistrate .4y o
~ within such limits as 2[they] may deem proper ; but ?;3:13: sx‘xlxlz;n:o
such Superintendent shall exercise the powers with Magistrate,
which he shall be so invested only so far as may be * P°¥°™
necessary for the preservation of the peace, the pre-
vention of crime, and the detection, apprehension
and detention of offenders in order to their being
brought before a Magistrate, and as far as may be
necessary for the performance of the duties assigned
to him by this Act.

- 8. The entire Police-establishment of the ® [State Constitution,
of Tamil Nadu] shall for the purposes of this Act be }’;ﬂ;:’“'”
deemed to be one Police-force and shall be formally
enrolled, and shall consist of such number of officers
and men, and shall be otherwise constituted in such
manner, as shall be from time to time ordered by the

1 The words “ Provincial Government” were substituted for the
words “ Governor in, Council "* by the Adaptation Order of 1937
and the word ¢ State "’ was substituted for ¢ Provincial” by
the Adaptation Order of 1950.

3 This word was substituted for the word « he ** by ¢bid.

3 This expression was substituted for thelexpression ‘* Madras
Presidency ** by the Tamil Nadu Adsptation of Laws Order, 1970,
which was deemed to have come into force on the 14th January

1969,
125-19—8
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1[State Government] *[ * ok ]. 3{The pay
and all other conditions of scrvice of officers of the
Subordinate Police shall, subject to the provisions of
this Act, be such as may be determined by the
* (State) Government].

Inspeetor-Gene. 9. Tho Inspector-General may, from time to time,

Pl etznd°°§,':];’; subject to the approval of the ! [State Government],

rules. frame such orders and regulations as he shall deem
expedient, relative to the general government and
distribution of the force, the places of residence, the
olassification, rank and particular service of the
members thereof ; their inspection ; the description of
arms, accoutrements and other necessaries to be
furnished to them ; tothe collecting and communi-
cating intelligence and information; and all such
other orders and regulations relative to the said
Police-force as the said Inspector-General shall, from
time to time, deem expedient for preventing abuse
or neglect, and for rendering such force efficient in
the discharge of all its duties.

Dismissal, sus-  5[10. ¢ (Subject to the provisions of article 311 of

P ection  of the Constitution and to such rules) as the * (State)

officers of the (overnment may, from time to time make under this

Subordinate  Agt, tho Inspector-General, Deputy Inspectors-
olice, » [ . . ;

General and District Superintendents of Police may

at any time dismiss, suspend or reduce to a lower

post, or time scale, or to a lower stage in timo scale,

1 The words “Provincial Government'’’ were substituted for
the words ‘“Governor in Council” by the Adaptation Order of 1037
and the word “State’’ was substituted for *Provincial” by the
Adaptation Order of 1950.

2 The words “subject to the control of the Governor-General

of India in Council * were omitted by the Adaptation Order of
1937,

3 This sentence was inserted by ibid,

4 This word was substituted for the word * Provincial’’ by
the Adaptation Order of 1950.

8 This section was substituted for the original section by the
Adaptation Order of 1937.

® These words and figures were substituted for the words

“ subject to such rules ” by the Adaptation (Third Amendmsens,
Order of 1051.

T
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any officer of the Subordinate Police whom thov
shall think remiss or negligent in the discharge of his
duty or otherwise unfit for the same and may order
the recovery from the pay of any such Police officer
of the whole or part of any pecuniary loss caused to
Government by his negligence or breach of orders.]

11. Every person ! [a.ppomted as an Officer of the Police-officers t&
Subordinate Police] shall receive on his enrolment re‘;ee“’ef Oglt‘ﬁ'
& certificate (A) under the seal of the Inspector- o
General, by virtue of which he shall be vested with
the powers, functions and privileges of a Police-
officer. Such certificate shall cease to havo effect
whenever the person named in it issuspended or
dismissed, or  otherwise removed from ewploy-
ment in the Police-force, and shall thereupon be
jmmediately surrendered to his superior officer, or
other person empowered to receive it.

2[12. The State Government, the Inspector-General f°£’r'm"° any
of Police or the Deputy Inspector-General of Police member of the
may appoint any member of the Police Force Folice Force,
appointed under the Travancore-Cochin Police Act, 2EPopmred under
1951 (Travancore-Cochin Act II of 1952), as applied Cochin  Polico
to the Kanyakumari district and the Shencottah A‘;'; 191;5()1,;11]22;
taluk of the Tirunelveli district to be a police offirer this Act extends.
in the area to which this Act extends and thereupon
such officer shall exercise the powers and perform
the duties and functions and shall be subject to all
the liabilities of a police officer under this Act.]

13. It shall be lawful for the °[State Government], forcionsl
if they shall think fit, on the application of any person employed at
showing the necessity thereof, to “[appoint] any cost of indivi-
additional number of Police-officers to keep the peace “"**

1 These words were substituted for the words ¢ so appointed”’
by the Adaptation Order of 1937.

2 This section was inserted by the Madras Adaptation of Laws
(Central Acts) Order, 1967. R

2 The words ¢ Provincial Government were substituted for
the words ¢ Inspector-General ot Police or any Deputy Inspector-
General or any District Superintendent ” by the Adaptation
Order of 1937 and the word * State ” was substituted for the
word “ Provincial ’ by the Adaptation Order of 1950.

4 This word was substituted for the word ¢ depute '’ by section
6 {ili) of the Madras District Police (Amendment) Act, 1936
(Madras Act XXT of 1936).

125-19—84a
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at any place within the General Police Distriot, at
the charge of the person making the application,
but subject to the orders or the [Iaspector-
General] 2[ov Deputy Inspector-General] or District
Superintendent and for such time as they shall think
fit ; provided always that it shall be lawful for the
person on whose application such 3[appointment]
shall have been made, on giving one month’s notice
in writing to the Inspector-General *[or Deputy
Inspector-General] or District Superintendent, to
require that the officers so sppointed :shall be dis-
continued : such person shallbe relieved from the
charge of such additional force from the expiration
of such notice.

Additional force  14. Whenever any railway, canal or other public

in dn?igh_l{our- work shall be carried on, or be in operation, in any

ood of railway navt of the country, and it shall appear to the

an dether works. fnspector-Genera.l that the appoinfnlient of an
additional Police-force in such neighbourhood is
rendered necessary by the behaviour or reasonable
apprehension of the behaviour of the persons em-
ployed upon such work, it shall be lawful for the
Inspector-General, with the consent of the ¢[State
Government], to direct the employment of such addi-
tional force, and to maintain the same so long as
such necessity shall continue ; and to make orders
from time to time upon the treasurer or other officer
having the control or custody of the funds of any
Company carrying on such works, for the payment
of.ghe extra force so rendered necessary as afore-
said.

1 These words were substituted for the words * said
General” by the Adaptation Order of 1937, id Inspector

2 These words were inserted by section 8 (ii) of the Ma.
%;fér)iot Police (Amendment) Act, 1936 (Ma(dxr)as Act XX‘}I:;

3 This word was substituted for the word ¢ d ation ’’
eoction 6 (iii) ibid. eputation™ by

+ The words ‘‘ Provincial Government * were substit
the words ¢ Governor in Council by the Adaptast‘ilo: lol;fieei ﬁ:;
1937 and the word * State  was substituted for ** Provineial "
by the Adaptation Order of 1950.

R RN
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15. 1[All sums of money payable under the two Recovery  of
last preceding sections] chall be recoverable by suit fume _paysble
In any competent Court, or by distress and sale 1.%%5}3&3“ °

the goods of the defaulter under the warrant of & Police force,

Magistrate,

16. When it shall appear that any 2 unlawful Special Polise-
assembly or riot or disturbance of the peace] hag officers.
taken place or may be reasonably apprehended in any
place, and that the ordinary officers appointed for
preserving the peace are not sufficient for its pre-
servation, and for the protection of the inhabitants,
and the security of property in such place, it shall be
lawful for any Police-officer not below the rank of
Inspector to apply to the nearest Magistrate to
appoiat so many of the public or village servants, or
residents of the neighbourhood, as such Police-officer
may require to act as special Police-officers for such
time and in such manner as he shall deem necessary ;
and it shall be the duty of such Magistrate at once

to comply with such applications.

17. Every special Police-officer so appointed shall Powers of
have the same powers, privileges and protection, and ;_,%‘;;’;‘:}omo” .
be liable to all such duties and penalties, and be '
subordinate to the same authorities, as the ordinary
officers of Police, 3[He shall receive a certificate in
such form as the ¥#(State Government) may deter-
mine, under the signature of the Magistrate who

appointed him.]

1 The words ¢ All moneys paid in respect of such additional
foree asis mentioned in the two last preceding sections shall be
paid into & fund to be called “ The General Police Fund ”’, and
shall be applied to the maintenance of the Police-force under such
orders as the Govsrnor in Council may pass, and all sums of
money payable under those sections ™ were omitted, and these
words wereinserted, by the Adaptation Order of 1937.

2 These words were substituted for the words ¢ turault, riot
or outrage” by section 7 of the Madras District Police
(Amendment) Act, 1936 (Madras Act XXI of 1936).

3 This sentence was added by section 8, tbid-

¢ The words * Provincial Government >’ were substitutedfor
the words “‘Local Government'’ by the Adaptation Qrder of 1987
and'the-word “State” was substituted for “Provincial” by the
Adsptation Order of 1950,
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18. If any person, being appointed a special
Folice-officer, as aforesaid, shall without sufficient
exousc neglect or refuse to serve as such, or to obvy
guch lawful order or direction as may begiven him
for the performance of his duties, he shall be lisble
upon conviction before a Magistrate to a fine not
excoeding fifty rupeeg for such neglect, refusal ov
disobedience.

19. No Police-officer shall be at liberty to resign
his office or withdraw himself from the duties there-
of, unless expressly allowed to do so in writing by the
District Superintendent; or unless he shall have given
to his suporior officer two months’ notice in writing
of his intention to do so. Nor shall any such Police-
officer eng.ge in any omployment or office whatover,
othor thau his duties undor this Act, unless expressly
permitted to do soin writing under the seal of the
Inspector-General.

20. From and after the passing of this Act, ovoery
porson not being, or having ceased to be,a duly
enrolled Police-officer, who shall unlawfully assume
any function or power belonging to the Police, and
who shall not forthwith deliver up his certificate,
and all tho clothing, accoutrements and appoint-
ments, and other nccessaries which may have been
supplied to him for the execution of his duty, or
who shall have in his possession any distinctive article
of the dress or appointment directed to be worn
exclusively by the Police-force, without being able to
account satizfactorily for his possession thereof, or
who shall put on tho dress of any Police-officer, or
any dress designed to represent it, or to be taken for
it, or who shall otherwise personate the character or
act the part of any DPolice-officer for any purpose
whatever, shall, in addition to any other punishment
to which he may be liable for any offence commit-
ted under the ussumed character, be liable on
conviction before a Magistrate ‘o a penalty not
oxceeding two hundrod rupees, or to imprisonment,
with or without hard labour, for a period not exceed-
ing pix monrthg, or both. -

(Y
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21. Every Police-officer shall, for all purposes in Duties: f I'lice
‘this Act contained, be considered to be always on duty -oficer:.
and shall have the powers of a Police-officer in every
part of the General Police District. It shall be his
duty to use his best endeavours and ability to pre-
vent all crimes, offences and public nuisances; to
preserve the peace ; to apprehend disorderly and sus-
picious characters; to detect and bring offenders to
justice ; to collect and communicate intelligenoce
affecting the public peace ; and promptly to obey and
g:;eoute all orders and warrants lawfully issued to

im,

22 to 43. [Offences for which Police-officers may
arrest without warrant: procedure on arrest: rules
regarding bail and recognizances: remands: power to
enter drinking shops, etc.: inspection of weights and
measures: prohibition to receive complaints of petty
offences: powers to inform and prosecute : provisions
regarding execution of warrants and service of sum-
monses: Police-officers not to use threats or promises:
: obligation to tender assistance to Police-officers.] Rep.
; by Central Act XVII of 1862.

:
-
3
E

1 [42. On the occasion of a fire, any Police-officer Fower. of the
above the rank of constable, or any member of the ﬁ;’é‘iﬁ; ote., on
3(Tamil Nadu Fire Services) above the rank of fire- 4 fire, casion ©
man, may—

(a) remove ororder the removal of any persons
who by their presence, interfere with or impede the
operations for extinguishing the fire or for saving life

or property;

(b) close any street or passage in or near which
any fire is burning;

1 This section was inscrted by section 3 (i) of the Madras City
Police and District Polico (Amendmont) Act, 1947 (Madras Act

VIII of 1947).
2 This expression was substituted for the expression “ Madras

Fire Services * by the Tami! Nadu Adaptation of Laws Qrder,
1970, which was dosmed to have comse into force on she ld4th

January 1969,
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. (¢) by himself or those acting under his orders,
break into or through, or pull down, or use for fhe
passage of hoses or other appliances, any premises
for the purpose of extinguishing the fire, doing as
little damage as possible ;

(d) cause the mains and pipes of any area to be
shut off so as to give greater pressure of water in the
place where the fire has occurred ;

(e) call on the persons in charge of any fire-
engine to render such assistance as may be possible ;
and .

(f) generally, take such measures as may appear
necessary for the preservation of life and property.

Any damage done ~on the occasion of fires by
members of the !(Tamil Nadu Fire Services) or of
any fire-brigade or by Police-officers or their assistants
in the due execution of their duties shall be deemed
to be damage by fire within the meaning of any
policy of insurance against fire. But nothing in this
section shall exempt any Police-officer or any member
of the }(Tamil Nadu Fire Services) or of any fire-
brigade from liability to damages on aceount of
any acts done by him without reasonable cause.)

Deputation of _ 'L42-A.(1) Any Police-officer not below the rank of
Police.officers to Deputy Superintendent of Police may, in the
:;agﬁg‘,”g“t interests of public order, depute by order in writing
ing or procession ONN€ OT 11OTE Police-officers or other persons to bhe
in publis places. present in any assembly, meeting or procession, in
-~ any public place, for the purpose of causing a

report to bo taken of the proceedings.

(2) Nothing in sub-section (1) shall apply to
any assembly or meeting of a purely religious
character held in arecognised place of worship, any
agsembly or meeting gathered together purely for the

. 1 This expression was substituted for the expression * Madras
Fire Services " by the Tamil Nadu Adaptation of Laws Order,
1070, which was deemed to have come into force on the 14tk
Janusary 1969, .

2 This section was inserted hy the Tamil Nadu District Police
(Amendment) Act, 1063 (Tawmil Nadu Aot 18 of 1983).

!
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purpose of taking parb in sports, any procession on
the occasion of any wedding, funeral or similar
domestio ocourrence, or of any religious ceremony,
or to any public meeting held under any statutory
or other express legal authority, or to any public
meeting or class of public meetings exempted for that
purpose by the State Government by general or
special order.

Ezxplanation.—For the purposes of this
seotion—

(a) the words “ assembly ”’, “* meeting *’ and
‘ procession *’ include any assembly, meeting or pro-
cession whioh is open to the public or to any class or
portion of the public;

» (b) a place in which an assembly or meeting
is held may be a public place notwithstanding that
admission thereto may have been restricted by ticket
or otherwise.]

1[43. Whoever gives or causes to be given to any Penalty for false
fire-brigade or to any member thereof or to any alarm offire.
member of the 2(Tamil Nadu Fire Services), whether
by means of a street fire-alarm, statement, message
or otherwise, any alarm of fire which he knows to
be false, shall be liable on conviction to fine which
may extend to fifty rupees.

Whoever is convicted under this section, after
3 having been previously convicted either under this
L sTamil Section or under section 62-Aof the Madras City
) Nadu]  Police Act, 1888, shall be liable to simple imprison-
At TIT  ment for a period which may extend to six months
- * and shall also be liable to fine.]

T This section was inserted by section 3 (i) of the Madras
City Police and District Police (Amendment) Act, 1947 (Madras
Act VIII of 1947).

2 This expression was substituted for the expression ‘“Madras
Fire Services” by the Tamil Nadu Adaptation of Laws Order,
1970 which was deemed to have come into force on the 14th
January 1969.

3 These words were substituted for the word ¢ Madras ** by the
Tamil Nadu Adaptation of Laws Order, 1969 as amended by the
Tawil Nadu Adaptation of Laws (Second Amendment) Orde:,

- 1969, which cawe into force on the 14th January 1969,
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Ponalties fer 44. Every Police-officer who shall be guilty of any

neglect of duty, yiolation of duty or [wilful breach or negloet of

ote- any rule or regulation or lawful ordor made by
sompetent authority] or who shall cease to perform
the duties of his office without leave, or without
having given two months’ notice as provided by this
enactment, or evgage without authority in any
employment other than his Police duty, or who shall
maliciously and without probable cause prefer any
false, vexatious or frivolous charge or information
against any individual, or who shall knowingly
and wilfully and with cvil intent excexd his powers,
or shall be guilty of any wilful and culpablo neglect of
.duty, in not bringing any person who shall be in his
custody without a warrant before a Magistrate *as
provided by krw]. or who shall offer any unwarrant-
able persona! violence to any person in his custody,
shall be liable on conviction before a Magistrate to a
penalty not exceeding three months’ pay, or to im-
prisonment with or without hard labour not exceed-
ing three months oi hoth.

Penalty for ro.  48. Any Dolice-citiner wwho shall on any pretext, or

esiving unautho under any circumstas direetly or indirectly collect

rized fees, oto. op receive any foe, sratuity, diet-money allowance or
recompense, other than he may be duly anthorized
by the Inspoctor-Ge- o other officer acting under
his order to colleet or vecuive shall, on conviction
before a Magistrate, b Hnblo to a penalty not exceed-
ing six months’ poy, or to imprisonment, with or
without hard labour, not excseding six months, or
both.

12}

;

Penalby ' for 45. Any Policc-ofiicor who shall divectly or in
extortion, eto. directly extort, ex:ct, scek or obtain any bribe or
unauthorized reward or ¢onsileration. by any illeusal
threat or protence, or for doing  or omitting oy
delaying to do any act which it may be his duty tc

! These words wore sub.tituted for the words and figures
* wilful breach of any lawful order: snd :egalations not punish
able under section 10 of thiz Ael” by soction 9 «f the Madras
Distriet Police (Ameadment) Let, 1436 (Madras Aet XXI of 1936)

2 ’These words wore substijuted for the words “as hereinbefore
provided ” by the Adaptation (Third Amendment) Order of 1951.

PSS

-

o _—
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do or to cause to be done, or for withholding or -
delaying any information which he is bound to afford
or to communicate, or who shall attempt to commit
any of the offences above said, or shall be guilty of
cowardice, shall be liable, upon econviction before a
Magistrate, to a fine not exceeding twelve months’
pay, or to imprisonment with or without hard labour
not exceeding twelve months, or both:

Provided always that nothing in the three last gommittal by
preceding sections shall be deemed to preclude the Magistrate of
Magistrate from committing for trial any cases of serious cass.
this nature too serious for his cognizance.

47. If any person shall assault or resist any Police- Penalty for
officer in the execution of his duty, or shall aid or offtnces agaiust
incite any other person so to do, or shall maliciously Folico-officor.
and without probable cause prefer any false or fri-
volous charge against any Police-officer, such person
shall, on conviction of such offence before any Magis-
trate be liable to & fine not exceeding fifty rupees, or
to imprisonment, with or without hard labour, not -
exceeding three months, or both.,

48. [Penalty for certain offences within limils of
towns: Power to arrest without warrant. Slaughtering
cattle, furtous riding, etc.] Rep. by the '(T'amil Nudu)
Towns Nuisances Act, 1889 [1(Tamil Nadu) Act 111 of
1889].

49. [Regulation of public processions, elc., and of
carriages and persons and places of public resort. Regu-
lation of wuseof music in street]l. Rep. by Mad. Act
V of 1896.

2[50. Any charge against a Police-officer above the Enquiry into
rank of a constable under this Act shall be enquired charges against
into and determined only by an officer exercising cortain Police-
the powers of a Magistrate.] officors.

1 Thege words were substituted for tho word “Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws(Second Amendment)Ordor, 1969
which came into force on the 14th January 1969.

3 This seotion was substituted for original section 50 by section
10 of tho Madras District Police (Amendment) Aet, 1936 (Madras
Act XXI of 1936).
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51. Nothing contained in this Act shall be gons-
trued to prevent any person from being prosecuted
for any offence made punishable on conviction by this
Act, or to prevent any person from being liable under
any other law, Regulation or Act to any other or
higher penalty or punishment than is provided
for such offence by this Act: Provided always that
no person shall be punished twice for the same
offence.

52. 1All fines and penalties imposed, and all sums
of money recoverable under the authority of this
Act may, in case of non-payment thereof, be levied
by distress and sale of the *[movable property] of the
offender by warrant of the Magistrate 3 * * *

53. All actions and prosecutions against any
person, which may be lawfully brought for 4{anything
done or intended to be done, under the provisions
of this Act, or wunder the provisions of
any other law for the time being in force conferring
powers on the police] shall be commenced within
three months after tho act complained of shall have
been committed and not otherwise ; and notice in
writing of such action and of the cause thereof shall be
given to the defendant, or to the Superintendent or
other superior officer of the district in which the act
was committed, one month at least before the com-
mencement of the action; and no plaintiff shall recover

1 See the Tamil Nadu District Police (Ameundinent) Act, 1865
{Tamil Nadu Act V of 1865), 8.1.

% These words were substituted for the words ¢ goods and
chattels, ”’ by section 11 of the Madras District Police (Amend.
ment) Act, 1936 (Madras Act XXI of 1936).

3 The words ‘“in manner provided by Act II of 1839  were
repealed by the Repealing Act, 1874 (Central Act XVI of 1874).

4 The words ‘* either under the provisions of this Act or under
the provisions of any other law for the time being in force, confer-
ring powers on the police ** were substituted for the words * uader
the provisions of this Act or under the general Police-powers
hereby given ” by section 12 of the Madras District Police
(Amendment) Act, 1936 (Madras Act XXT of 1936) and thewordsin
square brackets were substituted for the words “ anything done or
intended to be done, either under the provisions of this Aot or
under the provisions of any other law for the time being in force,
conferring powers on the police ”’ by section 3 (ii) of the Madras
City Police and District Police (Amendment) Act, 1947 (Madras Act
VIII of 1947),
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in any such action, if tender of sufficient amends shall gecovery ®
have been made before such action brought or if 8 Plantif,
sufficient sum of money shall have been paid into Court
after such action, brought by or on behalf of the
defendant ; and though a decree shall be given for the
plaintiff in any such action, such plaintiff shall not have
cost against the defendant, unless the Judge, before Costs.
whom the trial shall be, shall certify his approbation
of the action : '

Provided always that no action shall in any case Bar to action
lie where such officers shall have been prosecuted
criminally for the same act.

Plea that ast

54. When any action, prosecution or proceeding 7os dove
shall be brought against any Police-officer for any warrant.

act done by him in such capacity, it shall be lawful Decree for

for him to plead that such act was done by him forendant.

under the authority of a warrant issued by a signature.

Magistrate ; and such plea shall be proved by the Saving of
production of the warrant directing the act and ;m,{

purporting to be signed by a Magistrate. And the issuer of
defendant shall thereupon be entitled to a decree ¥ar#1?
in his favour, notwithstanding any defect of jurisdic-
tion in such Magistrate. And no proof of the
signature of such official shall be necessary, unless
the Court shall see reason to doubt its being
genuine i

Provided always that any remedy which the
party may have against the authority issuing such , ¢
warrent shall remain entire. State

1[54-A. (1) The 2[State Government] may, by Government

notification in the 3[Official Gazette] extend to g‘;@ﬁ;"d
any town 4for any other local area in the State] provisions of
T7This section was inserted by section 13 of the Madras Distriot °L Laxtil Nadu]
Police (Amendment) Act, 1936 (Madras Act XXI of 1936), Act IIT of 1888
2.The words “ Provincial Government ’’ were substituted for to any town.
the words “ Local Government > by the Adaptation Order of 1937
and the word * State '’ was substituted for ¢ Provincial *’ by the
Adaptation Order of 1950.
3 These words were substituted for the words ¢ Fort St.
George Qazette '’ by the Adaptation Order of 1937,
4 These words were inserted by section 2 of the Tamil Nadu
Distriot Police (Amendment) Act, 1973 (Tamil Nadu Aot 2 of
1973).
G)These words were substituted for the word ‘“ Madras ’’ by the
Tamil Nadu Adaptation of Laws Order, 1969, a8 amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order,
1069, which came into force on the l4th January 1069,
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all or any of the provisions of the Madras City
Police Aclz 1888, [* * *] mentioned in the Schedule
and may declare such oxtension to be subject to such
modifications as they think fit.

(2) The 3{State Government] may, by
notification in the *[Official Gazette] cancel or
modify any such notification as is referred to in
sub-section (1)].

55. This Act shall take effect in any and every
guch district as the °[State Government] shall
appoint by notification published in the official
gazette.

¢(SCHEDULE,

[See sEcTION 54-A (1).]

Definitions of ¢ impriconment ”, “ Gaming
“ Instrument of gaming”, ¢ common gaming
house ” and ‘“ convietion ”  *[in section 3],

! The words *““‘and the rules, orders and byelaws made
thorounder ** were omittod, in 8o far as the application of this
Act to the addod territories was concerned, by section 4 of, and
tho Second Scheduls to, the Tamijl Nadu (Added Territories)
Extension of Laws Act, 1962 (Tamil Nadu Act 14 of 1062).

% "l'hese words were substituted for the word “Madras” by the
Tamil Nudu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,
which came into force on the 14th January 1969.

3 Tho words “Provincial Government” were substituted for
the words ““Local Government” by the Adaptation Qoder of 1937
and the “State” was substituted for “Provincial” by the Adaptat-
jon Order of 1950.

¢ These words were substituted for the words «Fort St.
George Gazette”” by the Adaptation Order of 1937.

8 The words “ Provincial Government ** wore substituted for
the words “ Governor in Council ” by the Adaptetion Order of
1937 and the word ** State ** was substituted for * Provincial ” by
the Adaptation Order of 1950. )

6 This Schedule was added by section 14 of the Madras
District Police (Amencdment) Aet, 1936 (Madras Act XXI of
1956,

7 These words and figure were substituted for the words and
figure “in section 1” by the Second Schedule to the Madras
Repealing and Amending Act, 1938 (Madras Act XII of 1938),

o Tamil
Nadu]

Act ITT
~f 1388,

e

P—
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sections 23, 24, 26, 28, 33, 1[41], 48, 50, 2[ 1 €3,
64, 65 and 66, clauses (iii), 3 , (v), , (vii),
(viii), (x), (xiii), (xiv), (xv), (xvi), (xvn) ‘[and
(xviii) of seotion 71} avd sections 73, 74, 75, 77,
78, 79 and 80}

FORM A,

(See sEcTION 11.)

A.B. has becn appointed a member of thoe
Police-force under Act XXIV of 1859, and is vest~il
with the powers, functmns and prwxleges of a Police-
officer.

1 Theso figurcs wero insorted by section 8 of the Tamil Nadu
District Police (Amendmont) Act, 1972 (Tamil Nadu Act 2 of
1973).

3 The figures ““ 61"’ were omitted by section 3 (iii) of the
Madras City Police and District Police (Amendment) Act, 1947
(Madras Act VIII of 1947).

3 The brackots and ﬁgurés “{iv) " were omitted by section
3 (i) of, and the Second Scheduls to, the Tamil Nadu Repealing
and Amondmg Act, 1961 (Tormil Nedu Act XIV of 1951),

¢ These words, figares and brackets w-re substituted for the
words, figures and brackets ¢ (xviii) and (xx) of section 71 by
the Second Scheduls te the Mardras Ropealing and Amending Aet,
1938 (Madras Act XIIT of 193s).
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Levy of for-

feitures or

District Police (Amendment) [1865: T.N. Aot V
1(TAMIL NADU) ACT No. V of 18655,

[TaE i(TAMIL Napv) DisTrRICT POLICE (AMENDMENT)
Acr, 1865.] :

[Received the assent of the Governor on the Tth April
1865, and of the Governor-General on the 28tA
April 1865,

s

An Act to amend Act XXIV of 1859,

 f WHEREAS it is expedient to amend Act XXIV of

- 1859 by giving power to any Magistrate in any case

in which he shall impose a fine under that Act, and,
where such fine shall not be forthwith paid, to appre-
hend and to detain, or to take seourity for the appeara-
noe of, any offender so fined and not forthwith paying
his fine, until a return can be made to the Magistrate’s
warrant of distress; and whereas it is al.j-xpedient
to lay down 3[ * * * * * * Ld
* o X * % %] the course of prodedure
to be followed when no sufficient distress can be
had ; Itis hereby enaoted ;:—

1. All forfeitures or penalties imposed under the

authority of Aot XXIV of 1859, for offences punishable

penaltics in case Dy & Magistrate, may, in ocase of non-payment
of non-payment. thereof, be levied by distress and sale of the property

of the offender within the limits of jurisdiction of the

Magistrate of the district, by warrant under the hand

of the Magistrate who made the order.

! These words were substituted for the word * Madres " by the
'I’a.m§l Nadu Adaptation of Laws Order, 1969 as smended by the
Tamijl Nadu Adepration of Laws ‘ngecond Amendment) Order,
1969, which came into force on the 14th Januery 1969.

* Skort title, “The Madras District Police {Amendment) Aok,

1865 » was given by the Repeeling and Amending Act, 1901
(Central Act XT of 1001). e * T

m: g.l:: is;:?c%f‘ “tw'xm resf?ooll: to offenders ;ﬁo are and-who are
ubjects respactively, *’ were omitted by the Adsptetion
(Amendment) Order of 1950, ' v . :

oo sy

pde T T e

T R




1865: TN.ActV]  District Police (Amendment)

2. In case any fine, forfeiture or penalsy shall not Offender may

be forthwith paid, the Magistrate may order.,
the offender to be apprehended and detained in safe

be detained or

ive security, if
e ete., be nog

oustody until the return can be conveniently made forthwith paid.

to the warrant of distress, unless the offender shall
give seourity to the satisfaction of the Magistrate
for his appearance at such place and time as shall
be appointed for the return of the warrant of distress.

8. If upon the r‘e.tum gf such warrant it shall when offender
appear that no sufficient distress can be had whereon may beimpsi.
to levy such fine, and the same shall not be forthwith soned.

paid, or in case it shall appear to the satisfaction
of the Magistrate, by the confession of the offender
or otherwise, that he has not sufficient property
whereupon such fine or sum of money oould be
lovied if a warrant of distress were issued, the
Magistrate may, by warrant under his hand, commit
the offender, 1[* * * * * * *

= %  *] {o prison, there to be imprisoned, "
acoording to the discretion of the Magistrate, for
any term not exceeding two calendar months when the
amount of fine shall not exceed fifty rupees, and for
any term not exoceeding four calender months when
the amount shall not exceed one hundred rupees,
and for any term not exoeeding six calendar months
in any other case ; the commitment to be determinable
in each of the cases aforesaid on-payment of the
amount.

‘1[4'. * * L g * * | % * *].

5. This Act shall be read with, and be taken to be gonstrustion

* part of; Aot XXIV of 1859.

LY The word,c‘provzded he is not.s European British subjec
vop it by the Aduptation (kvendment) Order o 1980,

3 Beotion’4 wes omitted by ibid,
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TAMIL NADU ACT NO. 49 OF 1979.*

THE TAMIL NADU POLICE LAWS (AMENDMENT
AND VALIDATION) ACT, 1979.

[Received the assent of the Governor on the 29th November
1979, first published in the Tamil Nadu Government
Gazette Extraordinary on the 3rd December 1979
(Karthigai 17,Chitharthi (2010—Tiruvalluvar Andu)).]

An Act further to ameng the Police Laws in force in the
State of Tamil Nadu.

Bg it enacted by the Legislature of the State of Tamil
Nadu in the Thirtieth Year of the Republic of India as
follows :—

71. (1) This Act may be called the Tamil Nadu Police Short title and
Laws (Amendment and Validation) Act, 1979. commencement,

(2) (@) The provisions of this Act except section 5
shall be deemed to have come into force on the Ist June
1979.

() Section 5 shall be deemed to have come into.
surce on the 13th October 1979.

2. In the Tamil Nadu District Police Act, 1859 (Central Amendment of
Act XXIV of 1859), — Central Act

XXIV of 18359,
(1) in section 1, in the definition of “superior police **-
for the expression *the Inspector-General of Police ”,
the expression “ the Director-General of Police, Inspectors-
General of Police ”’ shall be substituted ;

@) in section 5,— -

(@) for the marginal heading, the following
marginal heading shall be substituted, namely :—

“ Director-General of Police, etc. ” ;

* For Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the Sth November 1979,
Part IV—8ection 1, Page 448, :




l |
1034 Police Laws (dmendmens [1979 § T.N. Aet 49
and Validation)

(b) for the expression “ Inspector-General of
Police for the State of Tamil Nadu”, the expression
* Director-General of Police for the State of Tamil Nadu **
shall be substituted ;

(3) section 7 and the marginal headings relating
thereto shall be omitted ;

(4) in section 9,—

(a) in the marginal heading, for the expression
 Inspector-General 7, the expression “ Director-General”
shall be substituted ;

(b) for the expression  “ Inspector-General "
in both the places where it occurs, the expression ¢ Director-
General ” shall be substituted ; ‘

(5) in section 10, for the expression * the Inspector-
General ’, the expression *‘the Director-General of
Police, Inspectors-General of Police  shall be substituted ;

(6) in section 11, for the expression * Inspector-
General », the expression *‘ Director-General of Police
shall be substituted ;

(7) in section 12, for the expression ** the Inspector-
QGeneral of Police”, the expression *‘ the Director-General
of Police or the Inspector-General of Police * shall be
substituted ; :

(8) in section 13, for the expression * the Inspector-
General ’ in both the places where it occurs, the expression
*“the Director-General of Police or Inspector-General
shall be substituted ;

(9) in section 14, for the expression *the Inspectors
General > in both the places where it occurs, the expression
“ the Director-General of Police ”’ shall be substituted;

(10) in section 19, for the expression * the Inspector-
QGeneral *, the expression “the Director-General of
Police ”” shall be substituted ; ‘

| ;

(11) in section 45, for the expression * the Inspector-' _
General , the expression ** the Director-General of Police”

shall be substituted ;

e ——————————— —
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3. In the Madras City Police (Amendment) Act, 1907 %mrgiildg:gt of
1 ami u
(Tamil Nadu Act III of 1907),— At THE 0f 1907,
(a) in the long title, for the expression “ the
Inspector-General .of Police”, the expression °the
Director-General of Police > shall be substituted ;

(b) in the preamble, for the expression ““the Inspectoré
General ”’, the expression  ““the Director-General ”
shall be substituted ;

(¢) in section 2 and in the marginal heading thereto,
for the expression ‘¢ the Inspector-General **, the expression
* Director-General ” shall be substituted ;

(d) in section 3, for the expression * Inspector-
General of Police *°, the expression ** Director-General of
Police” shall be substituted.

4. Unless the context otherwise requires, in any Construction of
enactment other than the Tamil Nadu District Police reference,
Act, 1859 (Central Act XXIV of 1859) or the Madras
City Police (Amendment) Act, 1907 (Tamil Nadu Act
III of 1907), any reference to the Inspector-General of
Police shall be construed as a reference to the Director-

General of Police.

5. Anything done or any action taken by the Director- Validation.

General of Police before the 13th October 1979 which,
under any law, is required to be done or taken by the
Inspector-General of Police, shall for all purposes be
deemed to be, and to have always been, validly done or
taken in accordance with law as if this Act had been in
force at all material times and it shall not be liable to be
questioned in any court of law.

6. (1) The Tamil Nadu Police Laws (Amendment Repeal and
and Validation) Ordinance, 1979 (Tamil Nadu Ordinance 82V1"8-
19 of 1979) is hereby repealed.

(2) Notwithstanding such repeal, anything done or
any action taken under the Police Laws as amended by
the said Ordinance shall be deemed to have been done or
taken under the Police Laws as amended by this Act.
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TAMIL NADU ACT NO. 35 OF 1981*.

THE TAMIL NADU DISTRICT POLICE AND
THE MADRAS CIT%II"OII.,IgcllE (AMENDMENT)
ACT, 1981.

[ Received the assent of the Governor on the 29th May 1981,

first published in the Tamil Nadu Gov.rnment Gazette

Extraordinary on the 6th June 1981 (Vaikusi 24,
Thunmathi--2012—Thiruvalluvar Aandu).]

An Act further to amend the Tamil Nadu District Police Act,
1859 and the Madras City Police Act, 1888. '

BE it enacted by the Legislature of the State of Tamil

Nadu in the Thirty-second Year of the Repnblic of India

as follows :—

1. (1) This Act may be called the Tamil Nadu Distriet Short title and
Police and the Madras City Police (Amendment} Act, 1981, forp ¢
¢2) Clauses (1) and (2) of section 2 and clause (3) of

gection 3 shall be deemed to have come into force on the

20th October 1971 ; and the rest of this Act shall come into

force on such date as the State Government may, by

I'o“tiﬁcation, appoint.

2. In the Tamil Nadu District Police Act, 1859 Amendment »f
(Central Act XXIV of1859),—~ 09n7¥a1 A:ct ?
(1) im section 8, for the words ‘“as may be XXIV of 1859,

determined by the State Government®®, the following shafl
be substituted, namely i—

“as may be determined by the State Government
by rules either prospectively or retrospectively :

Provided that the rules made under this section
| shall not have retrospective effect from a date earlier than
L the 20th day of October 1971.”;

(2) in section 10,—

(i) before the words “under this Act”, the words
“either prospectively or retrospectively” shall be insested ;

* Pgr Statement of Objects and Reasons, see Tand! Nadu
Governurend  Gazette Extraodinary, dated the  2nd  April 31981
Pact [V—Section 1, page 488, '
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(i 1) the followmg provnso shall be added at the end
namely - - o

.

{ ¢ Provided that the rules made - under th,lS section
shall ~»t have retrospective eﬁ'ect from a date earlier than
‘he ZOth day of October 1971 o .

(3) in_section 50, for the words “a Maglstrate”,
the'words “an executlve magtstrate” shall be Substltutcd

]

Amendment of _ 3. Inthg Madras Clty Pohce Act 1888 (Ta.mﬂ Nadu‘
Tamil Nadu  Act Il of 1888),

Act III of 1888,
(1) for section 7 the followmg sectlon shall be
snbstltuted namely = . 'y
T e, Commissxoner s power as Magts'trate.—-'l'he
gai oo zCommissioner shall, by virtue of his office; be an executfve

Y
R4

16 neibas
a8 e
5%

2 ‘*

i
odi\‘ E.

pq‘-.

T magistrate for the purposes of the Code of Criminal;

“Procedure, 1973 (Central Act 2 of 1974), and shall exercise
the powers as -an executive magistiate, Subject to such
orders, as the State Govemment may, from tlme tq:time.
1ssue.”° . T 0 ’M’ 04

(2) scctlens shall he oimttf:d m,a SONTOS

J.

s

(3) in section 9, in the second palagraph ‘for! tth

., words “as m:uy be detempned by the:State Govegnment"

oh

.} : the following shall be substltuted,,namely =0k Doy

» “as may be. determmed by the State Govemment
by rules either prospectively or ’ retroSpectlve VARt _*u,}\
Provided that the rules made under thls secfiei;: éhall.
not-have retrospective effedt. front a "’date earhen ‘than the
2Cth day of October : 1971,. UL ety Tl el v

(4) 1n section 24— R R AT
(i) in ‘the margma[ headmg, for th.e quds “o !new

of offence the wordst “pffences - comrmtted in" their |

et ¥ Puia g e
e - L T e Bed g

presence” shall be substituted ; v : 16)
(ii),in ,sub-sections, (1). and (2), for, the words

g ?hls vrew” -in,the’ two places “where. they occm;, Ihe

-words m hIS presence shall be sub<t1tuted oo

v (5) in. section 26, for' the expressxoq “Codé‘ of
Qnmmal Procedure, 1882" the expression’ “Code*‘a
Criminal Procedure, 1973 (Ceritral Act 2 of 1974y §Hall
substituted;
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©) i in section 31,—

@) for the expressxon “523 524 and 525 of the Code
of Criminal Procedure, 1882, the expression “457, 458
and 459 of the Code of Criminal Procedure, 1973 (Central
Act 2 of 1974 » shall be substltuted

!

(11) for the expression ‘Code of Cnmmal Proce- K

duie, 1882” occurring in the margin, the expression “Code
of Crimipal Procedure, 1973” shall be substituted and the
marglnal expressmn “Central Act X of 1882” shall be

omited; . - R

(7) in Sectlon 71

f

(a) Befbre clause (1), the' following pronso shall
be mserted namely :—

' “Ptovided that a person convicted for an offence

under‘ clause (xvi) shall also be- hable to pay by way of - TR

compensation to the owner or, occupier such amount not
excéeding five hundred rupees as the court may,, by order,

direct which may, in the opinion of the court be reasonably -

incurred by suchrowner or ‘occupier in erasing and colour-

washing the portion of the public place or any building, .

monument, statue, effigy, post, wall, fence, tree or other

eréction. therein. which has been defaced, dlsﬁgured ,_

wntten upon or OtherWlSe marked 2.

(b) in clause (xv1), for the word “whoevor” the

words ‘whoever whether by himself or by any other per=

son on. his behalf ” shall be substltuted

Wit L o.n



520 Paymentof Salarles  [1981 3 T.N. -Aet'37"

PR

{Amendment)

'TAMIL NADU ACT No. 37 OF 1981"' !

THE TAM]EL NADU PAYMENT OF SALARIES’
(AMFNDMENT) ACT, 1981, -

e 4

[Received the assent of the Governor on the 6th June 1981,

ﬁrst published in the Tamil Nadu Government
Gazette Extraordinary on the 9th Jume 1981 Wl"ﬂ"’

kast 27, Thunmathi-2012—Thiruvalluvar Aandwy} -

)

An Act further o amend the Tamil Nadu Payment of Sa‘?dries "

Act, 1951, | .
Beit enacted by the Legislature of the State of Tamil Nadu

inf the Thirty-second Year of the Repubhc of h;ha as |

follows S

Short titleand 1. (1) This'Act may be called the Tam;l Nadu Payment

commencement. of Salaries (Amendment) Act, 1981,

,';

2 Q) Clause (1) of section 2 shall be deemed to havc" ,.

come into force on the 1st May 1981.

(i) Clause (3) of section 2 shall be deemed to bave :

come into force on the 1st July 1980,

Amendment of 2. Insection 12 of the Tamil Nadu Payment of Salarmf

ti 12,
seo n:ﬁnNa%u Act, 1951 (Tamil Nadu Act XX of 195]),—

Act XX of (2) in sub-section (1-A), for the expresslon' “three'

1952, t-ndred and fifty rupees per mensem’, the expressxon
“four hundred rupses per mensem” shall be substituted ;

(2) in sub-section (4-B), for the expression “te-lepho‘ne k

allowance of one hundred and fifty rupees per mensem
1rreSpect1ve of the fact whether he has any telephone or
got”, the following shall be substituted, namely :—

“telephone allowaiice of—

(@) (1) one hundred and fifty rupees per mensem
with effect on and from the 1st July 1980 ; and

(ii) two hundred and fifty rupees per mensgm
with effect on and from the 1st May 1981,

" if he has a telephone at his residence ;

(0) () two hundred rupees per mcnsem wﬁh |

effect on and from the 1st July 1980 : and

* For S1atemen: of Objects and Reasons, see Tamil Nadu

Jovernmen! Gazelle Bxtraordinary, dated the 11th May 1981.

Part IV==Section 1, pagesg 597 and 598,



o

1981 ;: IN. Aet 37} Pomes of Salcrics i
(Amendment,
(i) three hundred rupees per mensem with
eﬂ'ect on and from tb.e Ist May 1981,

)
3

if he has no’ telfephone at hiis reszdence.” .

{(3) in sub-section (4-C),’ for the word “alone”, the:

wcmls “and the quarterly rent at the-rate of one hundred
and sevemy-ﬁwe rupeeé per qnarter” shalk be substitated.
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Part IV—Section 2 |
Troail Neda Acts and @rﬁiuﬁnm
e following Act of the Tamil Nadu Legislature received

o went of he Covernor on the 30th July 1985 and is hereby
me o onnd for seacral information — '

ACT KO. 3Q CF [985.

Pu Lot durther to amend the Madras City Police Act, 1388 and -
he Tamil Nadu Disirict Police Act, 1859.

B it (’1’1;’1(‘1Pd vy the Fetrlshlm"o of the State of Tamil Nadu
i the Thirtv-sixth Year of the Republic of Ind'a as follows :—

1 Sharg iitle and commencement. —(1) This  Act may - be
enlled i!'!ij? Nadyag ( tv Tolice and the Temil Nadu  Distriet -
1’{;“{"%‘ CATO ='lu1'i 11 ‘3("{ 198)

() Ly oahnll eome mfo force on such  date as the State

frovertment mav, by notifieaiion. wppomnt.

(A Group) Vel Ty {203).-1 I 193]




[ ,Qt n 51- A of the Madras Clty Pol ca Act, 1888 (Tamﬂ Nadu
SAet IIIA_of, 1888),

LR

0 has. not. been born ' and endmg with rhe Words, ﬁcfures
letters “ the st Aprll 1960 *’ ghall be omitted:

(b) the Etc'nlanatwn shall he omitted.

(11) aFter sub- Sectlon (1) as so amended, the following sub.
“ect;i{'q ‘,s Shall be inserted, namely :-— C

*f(1-A) ‘Whenever  the Commissioner  has ‘reason 1o
believe that any person in the City of Madras who has been
‘convicted of an offence.ander section 135 of the Customs Act.
962 (Central ‘Act 52 of 19€2) 3. likely again to engage himself
, ,,Commlss*on of the offence for which he was convicted,
ommissioner may,: by an order in writing signed by him,
nire such person to remove himself outside the sa1d city  and
“district or dist:icts ‘or any part thereof contiguoug thersto,
such route and._ Within such time as ray be specfﬁed in the

(1 B) Theg order under bub sectlon (1) or sub-section (1-A)
specify the. pcnod not -exceeding two years during which such
‘ all remain in force. .

) In Suvaecﬁons 2y, (3) (4), (5) and (6), after the expres-
ub-section (1) the exprecS*on ““ or sub-section (1-A} ™
mserted o )

A'mendmem of Scthule to Central det XXIV of 1859.—
he Schedule to the Tamil Nadu District  Po'ice- Act, - 1859
?;‘Act ‘(XIV of - 1809) af‘rer the ﬁguras ““ 507, the figures

L (By order of the Govemor)

. S. VADIVELU
Commzsszoner and Secretary ‘to GOVE?FLH?(”L
' Law Department

PBINTED AN“ PUBLISHFD BY ¢ THE DIRFCTOR OF STATTONERY AND PRINTING
umms ‘O REEALY 0F THE - comnww T tAMIL WaDU
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The following Act of the Tamil Nad Legislative Assem)ly received th: asszn’ of
the Governor on the 9th Decembzr 1995 and is  hereby publish:d for genzral
information :—

AQT No. 42 OF 1995.

An Act further to amend the Tamil Nadu District Police Act, 1859,

Be it enacted by the Legislative Assembly of the State of T'LmllNadu in the
Forty-sixth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu District POliC(i‘ (Amendment) Short title and
Act, 1995, commencement.

(&) It shall come into force on such date as the State Goverpment may,
by notification, appoint,

Act 2. In the Schedule to the Tamil Nadu District Police Act, 1859, after the Amendment of
of 1899. figures “33”, the figures and letter “34-A >’ shall ba inserted. Schedule.

(By order of the Governor)

M. MUNIRAMAN,
Secretary to Governmeznt,
Law Department.
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